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by the respondents, uho seéks more time. Let the
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the applicant, list the matter for final hearing

‘on 29.5.90. No further adjournment will be given.

The learned'counsel for fhs respondents is directed
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The required records have not been produced

"At the :EQUest‘oﬁ the learned counsel for
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Neither the applicant nor his learned

counsel Mr V Gopalakrishna Pillai is present tdday

_Flnal hearing was leed on today at the request af

fr Gopalakrlshna Pillai. It was specifically indid
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The learned counsel for the respondents is presant
aiong'uith relevant papers. In the above circum-
stances, the application is dismissed for default

and non-prosecution,
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